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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

p) alaal AT 2A -~ o 18- s
\eRe Il e NUo, ) &k or 1985 P!

0.4. NO. 187 of 1991
FAANOS
DATE OF DECISION 23.11.1995.
Shri 5.5.CGohel Petitioner
MRePosHsPathak Advocate for the Petitioner (s)
Versus
Uni f India «né ors,. Respondent

Advocate for the Respondent (s)

CORAM

The Hon’ble Mr, < Ramamoorthy

: lember (A)
The Hon’ble ML Dr.R.Ke3axena s Member (J)
JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Section IX |
.o, Ju§ 5
Pl"mme C(}i,_{‘ w.’;'.;: Illdia,
New Deihi.
Dated:= §- »- 93
From:—
Section Officer, '

supreme Court of India,
I@e‘_“] DL. .th .

Tos~ o
> g Z
DA Registrar,
% ,/”3'u.ral Administrative Tribunal,

N~ Gujarat, at Ahmedabad,

TR e

PETITIE AR SPICIAL LEAVE TO APPIAL{CIVILIND, -]S ’3 OF 199)

S T

U e s 6k AT Ay o e 0 € 5 s B e L Ty

(Petition under Article 136 of the Constitution of India
from t.z bqlvmsnt and Order dated = 2¥- jj~a¥

= '- =9 3

of the Central Administrative Tribunal ﬁi:mc.:s[z*gf;:!,é‘fz/
vﬁﬁ STLMe.39[as in O frh 187)0)

- Ay gt

C ¢ Lo ~-f e/
> “\ 4 }d(c{(‘l“ﬁ /_.rj/,é s¥2titioner(s)

8y ~Versus-—-
Unien ] 3 Lo .
o 7 ﬁ }TLC A f oM. ‘
./ « RESPONdent (s)
Sir,
4
A I am directed to inform you tiat s Petition
b

above mentioned filed in the Supreme Cov ™ 4yus/wers

dismissed by the Court on__ 2/~ {-9 7

———— i & - . e

’ Yours faithfully,

- < )-’"

D ® s e

! Section Officer
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CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BEMIH

Application No. dRﬂ S*\/ 34! CISI ;\r» é'ﬁ/ 'gi/q/

Transfer Application No. “

CERTIFICATE
Certified that no further action is required to be taken and

the case is fit for consignment to the Record Room (Dec ided)

Dated : o({al[ﬁé

Countersign :

)

( 7 P ‘ Signatureu-»of the Dealing

i .,/1\)%:lf
Sectiyﬁ QOfficer,

/

Assistant
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Judgnent /lgpéér oy Homale be. R.k.Soxang IN. oid C2.0R45Y |
Hon'ble p, ¥ DBomemescfry, @M and
Uza'ole Pe, R E-Saxena, Im
3sth the aforssaid deubdars 2. Hanece b5 b nlacad Bafors
o Zurnctiorning in bhis tha zaid llenbers i.o..
Trivunal, don'hle M. WIS ST |
Hon' hle #Mre,
Hon'ble Mr, & Romemecothy ak 3. Herer mar He sernt for
iiiléN:?é?:g;rt;‘:sz:yi:fi: sonsideration by circulation
T s to the said Members i.e., |
is nar a danher/eC. of Hon'ble Mr,K Bomencoc iy, amg |
Allohebed -  3anch, Hon'ble Mr.R k.Soxena lrm |
Both the aforesaid Hon'ble 4. Hence to be placed before |
Members have ceased io be Hon'blk V.C:'for constituting 1
Members of the Tribunal. 3 Bench of any 2 Members of
this Bench,
Hon'ble Mr. - Hence may be placed before
has ceased to be Member of Hon'ble V.C. for constituting
Tribunal but Hon'ble Mr, a Bench of Hon'ble Mr. -
is who: is
available in this Bench. available in this Bench and
of any other Member of thic
Bench for preliminary hearing.
Both the aforesaid Members 6.  May be placed before Hon'ble
are now Members of other V.C. for sending the R.A. to
Benches namely both the Members for consi-
and Benches. deration by circulation, If
one of the Members is of the
view that the petition merits
7@ hearing, reference may be
made by Hon'ble V.C. to the
Hon'ble Chairman seeking
orders of the Hon'ble
Chairman,
The case is not covered 7. Therefore, orders of the

by any of the above
contigencies,

Hon'ble “Vi.-.
required to be obtained

Chairman are

by Hon'ble Chairman.
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